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CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAHATI 
BENCH. 	 - 

QANo 129,130, 131& 136 of 2005 

DATE OF DECISION:  

• 

ri 	nrcdhr flc & 3 others 	 ftJ'kLIUi1N kb-) 
i..... a 	 - - 

Mr. J.L.Sarkar 

-VERSUS- 

ADVOCATE FOR THE 
APPLICANT(S) 

I 

Unionof India & Ors. 	 RESPONDENT(S) 

Mr. A.K.Chaudhuri,Addl.C.G.S.0 	 ADVOCATE FOR THE 

Mr M.U.Ahmed, MdLC.G.S.C. 	 RESPONDENT(S) 

THE HON'BLE MR JUSTICE G. SIVARAJAN ,  VICE CHAIRMAN. 

5. Whether Reporters of local papers may be allowed €0 see the 
judgment? 

6; To be referred to the Reporter Cr not? 

Whethe their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgmentis to be circulated to the other Benches? 

judgment delivered by Hon'ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRBUNAL, GUWAHATI BENCH 

Original Applications No. 129/2005, 13012005, 131/2005 and' 

136/2005. 

Data of Order This the 141  Day of June, 2005. 

THE HON'BLEMRJUSTICE G. SIVARAJAN, VICE CHAIRMAN.. 

1.ShriGangadhaiDas (O..A.129/2005) 
2 Shri Nijit Kr. Nandi (0A130/2005) 

Shri R.K.Kalita (O..1 31/2005) 	.. 
Shri Màdhü Sudan Tyagi (O.A.1 36/2005) 

Al the applicants are working as Superintend.nt 
under different ranges of Central Excise., Guwahati; .... Applicants 

By Advocate Shri J.L.Sarkar for all the .Apiicants. 

- Versus- 	,, 	,• 

Union of India, represented by 
the Secretary, Ministry of Finance, 
Department of Customs & Central Excise, 
New Delhi. 

The Chief Commissioner, 
Customs & Central Excised 
North Eastern Region, 
Sliillong. 	 ... Respondents 

By Mr.A.K.Chau'dhuri, Addl.C.G.S.0 in O.A.No.129/05 & 130/05. 
Mr M.U.Ahmed,Addl. C.G.S.0 in O.A. No.131/05 & 136/05 

Ii Iii t)7.0 

SIVARAJAN LV.cI 	.. 

in all these cases the, applicants challenged the propriety of the 

transfer orders dated 3.6.2005 and 6.6.2005 issued by the 

Commissioner of Central Excise and Customs. Apart from their 

• 

	

	individual.circumstances, according to them these orders are passed 

in. patent violation of the accepted norms regarding transfer of Group 

employees contained in Annexures. A and B. It is the contention of 

the applicants that these orders have been issued. with the sole 

purpose of obliging certain ' Superintendents by soliciting 

I 
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representations from them. It is also stated, that persons' like the 

applicants are not afforded an opportunity to make representations 

before the Cornmissoner in regard to their peculiar circumstances. It 

is stated that the applicant in' OANo.130/2005 is .  undergoing 

treatment fór,serious 'ailments and in O.A.131/2005 the, mother of the 

applicant is undergoing treatment for cancer and that there is only 

one Cancer institute for treatment in Guwahati for the"entire North 

East' Region. It. is their grievance that the applicants were never 

informed of the intention of the respondents to effect transfers and 

postings during the month of June contrary to the well accepted 

norms that traüsfers and postings ofGroup B officers will be effected 

only in the month of December or at the latest by 31' January of each 

year. It is 'also their contention that as, per the norms prescribed in 

Annexure-A and B, particularly Annexure B where. it is specifically 

stated that the normal tenure of'Superintendent in a particular station 

is for a continuous period of 4 to 6 years and that without any valid 

reason the'applicants, who have not completed more than 2 to 3 years 

have been transferred out from Guwahati to distant places without 

their volition. 	. 

= 	 2. 	I have heard MrJ.L.Sarkar, learned counsel appearing for the 

applicants and Mr A.K.Chaudhuri and Mr M.U.Ahmed, learned 

Addl.C.G.Ss for the respondents. Mr Sarkar pointed out that the 

impugned transfer orders cannot be sustained for the sole reason that 

these orders are passed in the month of June, when the children of the 

applicants are in the mid academic session of their studies.. Counsel 

submits that these orders have been issued at this late hour only to 

oblige certain Superintendents in the department by getting 

representations from 'them. Counsel also submits that the transfer 

~4/ 
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orders are passed in patent violation of the well accepted norms 

contaiiied in Mnexures A & B, which are made with mala fide 

intention.Counsel also drew my attention to the order dated 3.6.2005, 

from which it is seen that pursuant to representations made 'by more 

than 20 Superintendents they have been transferred to places of their 

choice and it is stated that. they are not entitled to TA/DA since the 

transfers were made as per their requests. Counsel submits that no 

- 	 further proof is required to establish mala fides in the matter. 	- 

Mr A..K.Chaudhuri, learned MdLC.G.S.0 on the other hand 

submitted that there is no illegality in 	the transfer orders. The 

guidelines issued in the form of executive orders will not stand in the 

way of the respondents effecting transfers in public interest or in the 

exigencies of the administration. Standing Counsel also submits that 

this Tribunal will not interfere in transfer matters and 'it is for the 

applicants, if they are aggrieved, to make representation before the 

respondents. 

1 have considered the rival submissions. A Division Bench of this 

Tribunal had occasion to consider the challenge to the very same 

transfer orders in O.A.127/2005 and rendered judgment on 13.6.2005. 

Direction was issued to the respondents to consider the 

representation, made by' the applicant therein in the light of the 

guidelines and also not to relieve her from the present place until the 

representation is disposed of. The, guidelines clearly show that the 

transfer orders are to be issued only in' the month of December and as 

far as possible before 31 January of each year and such a norm was 

fixed only to 'take care of the interest of the children of the officers 

who are studying in educational, institutions and not to 'affect their 

studies adversely. In these cases it is specifically averred by the 
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applicants that their children are studying in the educational 

institutions and they are 4  in the mid academic session. That apart, 

Annexures A & B guidelines would show that Superintendents of the 

Customs and Central Excise department will normally have a 

continuous service in a particular station for 4 to 6 years. In these 

cases both the aforesaid norms are seen violated and the only reason 

for departing from the aforesaid well accepted norms I öould gather 

from the impugned orders is that representations made by the certain 

Superintendents were considered and transfers are effected to suit 

their convenience. To put it differently there was no public interest 

nor any exigencies of service involved in these transfers. Though 

normally guidelines issued by way of executive orders may not have 

any binding effect in the absence of any public interest or. 

administrative exigencies, the respondents are bound to make 

4. transfers and postings on the lines of the, guidelines issued that to 

after due discussions, deliberations with the Association of employees. 

In the instant case it is seen that the applicants have made 

representations against the transfer/posting order dated 3.6.2005 and 

no interim orders have been passed thereon. In view of the alleged 

violation of the guidelines, particularly, those discussed hereinabove 

the concerned respondent, namely, the Chief Commissioner of 

Customs and Central Excise will consider the representations made by 

the applicants with reference to the guidelines (Annexures A& B) and 

the observations made hereinabove and take a decision thereon 

within a period of one month from the date of receipt copy of this 

order. If the applicants want to supplement the representations they 

are free to do so within a period of one week from today. The Chief 

Commissioner, Central Excise and Customs shall consider, the 

W/ 
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individual representations submitted by the applicants as directed 

above and pass a reasoned order. in the meantime, if.the. applicants 

have not so far been relieved from the respective, post held by them 

they will be allowed to continue inm the said post and same place.until 

a decision is taken as dii ected above 

The O.As are disposed of accordingly. 

- The applicants will produce this order alongwith, the additional 

representation to be made within, one week from today' to the 

respondents. . . . .. . . . 

k 2  
(G.. SIVARAJAN) 

VICE CHAIRMAN 

pg  
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In The rPntL

nlstttv1r1bunal 
Guw a h a t. i Bench 	Gu w 

	

C) i , No 	1 2- 	/ 2005 
CC 

Sri Garcgadhar Das 

- -- VS 

Un i on o f I nd i a & C) rs 

SYNOPSIS OF THE APPLICATION 

This application 	is made against the 	impugned 

transfer orders dated 03/06/2005 and 06/06/2005 whereby 	the 

applicant has been transferred to Imphal Customs Division 

That the said impugned transfer orders have been 

jssued in violation to the circulated/published policy of 

transfer of the Respondent Department 

That the applicant was posted to Central Excise 

Guwahati Range-J in February, 2002. His tenure of minimum 

four years service at Guwahati has not been 

completed till date. It is also stated that the children of 

the applicant are pursuing studies at Guwahati and it is 

their mici session. The transfer of the applicant shall cause 

immense hardship and loss to the academics of the chiidren. 

That the impugned transfer order in June is 

against the accepted policy and guidelines of transfer to be 

made and given effect by December/January. 

4* 1* 1* *H* 4*4*44 #1*4*44*4* *4*1 	*4* 414 44 *N* 
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In The Central Administrative Tribunal 

Guwahati Bench gg Guwahati. 

O.A. No. /2005 

Sri 'Gangadhar Das 	 _Applicant 

Versus 

Union of India & Ors 	 Respondents 

I N D E X 

Sl.Na, Annexure Particulars Page No. 

 Application i—io 

 Verification 	 - ii 

3. A Transfer Policy 
- 13 

4, B Letter dated 04/10/2004 S 	 9 
5. C Iransfer Proforma 

6. D Order dated 03/06/2005 

7. E Representation dated 03/06/2005 

B. F Order dated 06/06/2005 
( 	 1 

Filed by: 

(Anupam Chhkrahorty) 
ADVOCATE 
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4 	 In The Central Administrative Tribunal 

C3utLjahati I3ench 	Guwahati0 

(An Application Under Section 19 of the Administrative 

Tribunals Act, 1985) 

00A. NO0f -°(/ 2005  

I3etween 

Sri Gangadhar Das, 

Working 	as 	Superintendent, 

Central 	Excise, 	Range-yJ, 

Guwahat i 

_____Applicant 

And 

1 Union Of India represented 

by the Secrotary, Ministry of 

Finance, Department of Customs 

& Central Excise, New Delhi0 

2 The Chief Commissioner, 

Customs 	& Central 	Excise, 

North 	Eastern 	Region, 

Shillong0 

R espon d en t s  

Details of the Application 

1 	 Particulars 	of the order aciainst 	which 	the 

agg l icALIgn 	e 

This application is made against, the impugned 

transfer order No0 72/2005 dated 03/06/2005 and Order 

No05/2005 dated 06/06/2005 

2 	 Jurisdiction 

The applicant declares that the subject matter of 

I 
A 

0 

I 
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this application is within the jurisdiction of this Honble 

Tribunal. 

Limitation 

The applicant declares that the subject matter of 

this application is within the time limit prescribed under 

section 21 Of the Administrative Tribunal Act, 1985 

4 	 Facts of the Case 

41 	That the applicant is a citizen of India and hence 

is entitled to the rights and privileges civaranteed under 

the Constitution of India. He is a member of Schedule 7'/ 

community and his home totin is at Nalbari, Assam 

4.2 	That the applicant is a Group-"B Officer, working 

as Superintendent, Central Excise and posted at Range-VJ, 

(3uwahati, District-Kamrup The applicant was promoted to the 

post of Superintendent from the post of Inspector in 

December, 2101 and was posted at Shillong. In February, 2302 

he was transferred to Guwahati Central Excise Division on 

compassionate ground due to his wifes illness and posted at 

Guwahati, Range -AVZ~ 50 His tenure of minimum four years service 

at Guiijahati, - 
as Superintendent has not been 

completed till dated 

4.3 	That for the purpose of transfer and posting of 

Group-E' Officers in North East the Respondent Department has 

made out a transfer policy vide C. NII(7)5/ET,IIi/88/174 

dated 07/11/1996 taking into relevant considerations 

including consideration for welfare of ,  the children and 

their education The adopted policy is that transfer will be 
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completed before 3 1st December on any year and as far as 

possible effected by 31st January of the following year. 

Copy of the transfer policy dated 

07/11/1996 is enclosed as nnexure-, 

4.4 	 That the aforesaid transfer policy has explicitly 

made 	the tenure and posting of Group-B Officers 	as 

under 

"3. The general tenure in one station will be 4 

to 6 years. 

Period 	of 	stay 	in 	any 	one 

staton/section/offce will not be more than 2 

ye ars 

Since the officers belong to a common cadre 

of Central Excise mainly, no officer will remain 

posted in Customs for more than 4 years. 

4.5 	That by a letter dated 04/10/2004, optipn for 

annual general transfer of Superintendent for the year 2004 

(L!ere called from the concerned officers who have completed 

tenure of service as per accepted transfer pal icy. Options 

were directed to submit in the prescribed proforma enclosed 

with this letter an or before 31/10/2004. It is stated that 

the option for purported general transfer under this letter 

dated 04/10/2004 was called for as per para 2 of the 

aforesaid transfer policy. 

Copy of the letter dated 04/10/2004 
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is enclosed as AnnexureB. 

Copy 	of 	the 	Transfer 	Proforma 

forwarded 	with 	letter 	dated 

04/10/2004 is enclosed as nnexure-C. 

4.6 	That as already stated above that the applicant 

was posted in the Central Excise, Guwahati 	 in 

February, 2002. Since his transfer was not due for annual 

general transfer for 2004 as per the accepted 

policy/guidelines for transfer, he did not submit any option 

as it was not called for, 

4.7 	That it is stated that the Commissioner of Central 

Excise, 	Shiliong has issued an Order 	No.72/2005 	of 

transfer/rotation of the officers in the grade of 

Superintendent Group-B dated 03/06/2005 by which 59 Group-B 

officers including the applicant have been transferred from 

one station to another. The name of the applicant appears in 

the aforesaid transfer order at SI. No.28. This transfer 

order shows that the same has been issued without 

application of mind and it has been issued as raut:ine 

exercise of power and the administrative action has no 

element of public interest. On the contrary the order dated 

03/06/2005 acts contrary to the interest of the chiidrens 

education of the applicant. 

Copy of the order dated 03/06/2005 is 

enclosed as Annexure-D. 

4.8 	That the applicant submitted a representation 
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dated 03/06/2005 against the aforesaid transfer order. The 

applicant has not received any reply to his aforesaid 

representation 

Copy of the representation 	dated 

03/06/2005 is enclosed as Annexure-E 

4..9 	That consequent upon the aforesaid transfer order 

dated 03/06/2005 the Commissioner of Customs (Preventive) 

Shillong by Order No5I2005 dated 06/06/2005 ordered 

transfer and posting of 36 officers including the applicant 

with immediate effect and until further orders By this 

Order dated 06/06/2005 the applicant has been purported to 

be transferred and posted from Guwahati Range-V7 1  Central 

Excie to Imphal Customs Division The said order also 

indicates that officers in Sl No..12 9  13, 15 and 27 have 

been transferred on the basis of their representation and 

before completion of tenure in the Commissionerate. The term 

uuntil further  ordersu  in the said transfer and posting 

order dated 06/06/2005 is vague and ambiguous It is stated 

that the applicant has not been released from his present 

posting. 

Copy of the Order dated 06/06/2005 is 

enclosed as Annexure-F. 

410 	That 	the applicant begs to state that his normal 

tenure 	period 	at 	Guwahati as 	per 	the accepted 

polacy/guidelines 	of 	transfer has not been expired. It 	is 

also stated that the children of the applicant are studying 

at different 	educational 	institutions at Suwah:ati 	and 	it 	is 
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their mid session. His elder daughter is about 19 years and 

is a Hicjher Secondary student His elder son is about 17 

years and the youngest son is of 15 years They are pursuing 

studies in Class X and IX respec:tively at Guwahati The 

transfer of the applicant under such circumstances will also 

cause immense hardship and loss to the academics of the 

children and they will be deprived of their further studies 

in the new station. 

4.11 	That the said order of transfer dated £43/36/2005 

has been issued without regard to the prescribed and 

accepted norms of transfer. The circulated/published policy 

stipulates that the general transfers shall be made in 

December of any year to be given effect by January next But 

most surprisingly the said order has been issued in June in 

total neglicjence of the Depar'tments own formulated policy.  

This has been done purportedly to accommodate some officers. 

412 	That it is also stated that the respondent have 

not also considered the norms and instructions of Government 

of India regarding posting of SC/ST officers as far as 

possible near their native places. It is reiterated that the 

home town of the app]. icant is Naibari 

4i3 That 	the order 	of 	transfer dated 	03/06/2005 

manifests that 	the same has been 	issued hastily 	without 

waiting 	for December which 	is the schedule time for issue of 

the 	order close perusal of the order dated 	03/06/2005 

indicates that 	the same has been issued to 	accomnoclate 	a 

number of officers 9 	for example, 	officers at Sl 	Nov3 9 	4 9 	5 

( 
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6, 17 9  18 5  21 etc. on the basis of their representations. 

Such transfer at the behest of some officers as indicated 

therein violating the prescribed time schedule of transfer 5  

c:ausing undue and immense hardship to others including th€ 

applicant is not just and fair administrative action. Such 

actions are discriminatory and arbitrary and the applicant 

has become victim of such arbitrary action, 

4.14 	That the said order dated 03/06/2315 directs as 

L(nd er: 

"No 	further 	representations 	will 	be 

entertained .... " 

Such stipulation denies the applicant the right and scope to 

submit and express her grievances and difficulties to the 

superior administrative officers for their due 

consideration. This cuts at the root of administrative 

fairness and denies the scopeAadministrative process. The 

malice in fact as well as in law is patent in the facts and 

circumstances of the case, 

4.15 	That the applicant submits that if his transfer 

and posting as per the aforesaid transfer orders dated 

03/06/2015 and 06/6/2005 is not cancelled he and his family 

members including the children shall suffer irreparable loss 

and injury. 

4.16 	That this application is made bonafide and for the 

cause of justice, 

II 
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5. 	Ground for reliefs with legal provisions. 	
—9 

5.1 	For that the impugned orders of transfer and 

posting are jliec4al in as much as the same have been issued 

violating the prescribed and accepted norms policy and 

guidelines of transfer. 

5.2 	For that the respondents have transferred the 

applicant before completion of his prescribed tenure at 

Bujahata. 	-- 

5.3 	For that the respondents have failed to fpllow the 

norms of posting of SC/ST officers as far as possible near 

their native places. 

5.4 	For that the transfer of the applicant at the mid 

session of her children s education is uniarranted and not 

just and fair. 

5.5 	For that the transfer orders have been issued to 

accommodate some officers which is discriminatory 	and 

arbitrary and offends Article 14 of the Constitution of 

India. 

5.6 	For that malice in law and malice in fact is 

explicit in the impugned transfer orders. 

5.7 	For that in any view of the matter the applicant 

is entitled to the reliefs sought for. 



Details of the remedies exhausted 

The applicant declares that there is no other 

efficacious remedies under any Rule and this Hon'ble 

Tribunal is the only forum to adjudicate the subject matter. 

However he has filed representation without any result. 

Matters not previously filed or pending with any 

other court 

The applicant declares that he has not filed any 

case on the subject matter before any court forum or any 

other institution. 

Reliefs sought for 

tinder the above facts and circumstances 	the 

applicant prays for the following reliefs 

8,1 	The name of the applicant be deleted from the 

impugned transfer orders dated 03/06/2005 and 06/06/2005. 

8.2 	The applicant be allowed to continue at h i s 

r r es en t 	 o J 

8.3 	Any other re).ief or reliefs as the 	Hon'ble 

Tribunal deem fit and proper. 

The above reliefs are prayed for on the ground 

stated in para S above. 

Interim Relief 

During the pendency of this application 	the 

applicant prays for the following interim reliefs 



9 1 	The orders dated 03/06/2005 and 06/06/2005 of 

transfer of the applicant be supended and he may be allowed 

to continue at his present 

/- 

92 	Any relief or reliefs as the Hon'hle Tribunal deem 

fit and proper. 

The above relief is prayed for,  an the ground 

stated in para 5 above 

10. 	 This appiicationis filed through the Advocate 

11 	 Particulars of Postal Order: 

IPO Na 

Date of Issue 

Issued from 

Payable at 

12 	 List of Enclosures 

As per Index 

Verification 

11 

LI 
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Verification 

I, Sri Gangadhar Das, son of Late E'habaka 

Das aged about 49 years, a resident of Nalbari, do hereby 

verify that the statements made in the paragraphs 1,4,6 to 

12 are true to my knowledge and statements in para 2,3 and 

5 are true to my legal advice and that 1 have not suppressed 

any material facts 

And I, sign this verification on this 	8th 

day of June, 2105, 
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COMMISSIONER OF CENTRAL EXCISE 
MORELLO COMPOUNI) 

M.G. ROAI), SIIILLONG 

Tci. 91 -0364-2224751 / 2223030. 	Fax. 91-0364-22234281 2226215. 	E-Mill: 

C.No.li(26)20/ET.iIl/93/ 	,9j7_ 7/> 	 Dated: 

To 	 04 OCT2004 
The Deputy/AGab4mt Commissioner 
Central Excise Division 

The Superintendent 
Central Excise Ilqre. Office 
Shiiiong. 

Subject: Option for Annual Genarel flanzfor of Sup lntendent/in9pectOr - regirdiiig. 

The Annual General Transfer for 2004 of Superint6ndents and Inspectors posted In different 

formations and Headquarter Office of Centtal Excise com,ntsslonernte, Shiliong is proposed to be made in 

Docombor 2004. The concerned officers who are due for trnnsfr as per the accepted guidelines for transfer of this 

Cornrnis.sionorote will be considered 1'or transfOr. 

Briefly t're accepted guidelines for transfer in respect of Superintondoflis/iflspE)CtOrS are reitonited 

below for the benefit of the officers. 	
I. 

Superintendents who have completed their tenure as below will, be considered for transfer. 

(I) 	in the same station for a continuous period of 4 (four) to C (six) years 

(Ii) 	in the same Section/Office for a continuous poriod of 2 (two) years, and 

(ifi) 	in the sanie Commissionorato for a continuous period of 4 (tour) years 

I:iriIarly, inspectors who have completed their tenure will be considered for transfer: 

(I) 	in the Divisional Hqrs. Office for a continuous period of C (six) years, 

in the Ranges outside the Divisional Office for a period of 3 (three) years, 

In Central Excise Hqr. Office for a pe,iod of C (six) to 8 (eight) years and 

in the same Comniisslonerato for a continuous period of 4 (four) years 

Alco, Superintondonth and inspectors of Shulong Central Exok Commissionorato who opts for Custoirie 

or Dlbrugarh Commlssipnerate should send in the same Transfer Proforma. 

It is therefore requesthd to forward the optIons of officers for posting in Central Excise arid 

Customs in order of preference for next poting IndicztIng the reasons,thereof. Options in the prescrlbd 

proforma (enclosed) should roach this office on or i before 31.10.2004. Opiioris rcoivod alior 

31.10.2004 will not be taken into consideration for Annual .G0fl4lrOi Transfer 2004. It is, thorefon, 

requostod to take personal initiative to s end this office on or before tine said date. While forardirig tho 

proforma, it may be ens:Ured that the same Is duty verifiod by tine Head of Office. 

Please acknowledge rOceipt. 

0 

QJLL0i4.P hi hi lSSiON El (PV) 



.3.Namo of the Home town & State 

4." IiIsToRv OR POSTING SINCE ENTRY 

140. 
Sthtlon Post 1IId - From To 

5 Please indicate choice of posting in ordiL of prefornces 

i to 3 for Central Excise and 4 to 6 for Customs with brie? reasons: 	- 

.................... . 	.. . 

 

 
0 	

0 

 

6. 	 . 

Note: The choice of posting does not nocosaiHy 
choice. Officers are liable to be tranarrrod 

Impty 
before completion 

that the Offloar will be given, a postInji, or hI 
of full term in the oxigoncios of So:vicii. 

STATION: . . 	 . 

DATE: . 
SIGNATURE OF OFFICIAL AND DESKNATIO14 

;\ 

• •. iNarne of the Officer (In Blook Loiters): IF1S.E1UBQfQBM1\ 

	

(V 
	Lim 

2. (a) Date of Appit. In the Doptt. nd gmd: 
/I'.' 	 ,sF fpptf Ir 4I,  

QIJ]JJJ,Vfl 

found to b9 corrct. 

UW&UIIfl&VJ 1199, 

(I) . The particulars givon ohovo nrs vorIti4ad 

.t\TION:  

}. 	\\ \)r \\ 1 
.i'c •qi 

SIGNATURE, NAME A1JiYDESiGNA1iON 
OF TUE FORWAR iNG AUTHOIflTY 

trcj,  V 

A A 
1 - 1 

F 



$L.NO. NAME OF THE OFFIC 

1 : shriC. ShuilaL 

 SrnIi, R.R. Bhowrnick 2. 

4. Shii D,R._Saha 
Shri G,C._Paul 
Shni N.R. Dos 	. 
Shri S.K Nandl 

6. 
 
 

8, ShdL.Fahm' 

10. Still T.K. Sen  
 
 
 

Shri U.K. Dos 
SM Wdindra M. Bowh 
Slid S.K. Challha 

Lalkhoneh_Simle 
1. shri iyotlsh 

._ ShriThanu9Ilo.. 
17. 

 
 

SM B.B. Seikia 
Slut M. Baruah 
Shri T.TK. Thaiug__ 
Strut, P. Oevgup(a 20. 

21, Stir! B.C. Nath 

SD.4Jumdar"  
 SmIt, ChampaShorne 

 Sinli, K.P. Laloo 
Shri D. Roy Choudhuty 

23. 
'20. ___'Shri •. 

 
Gan9adliar Dos 

Shri NC, Sutrodhar 
Smti. S. Bhattcha!jee 
Shr( J.L. Bhowmik 

29. 	,. 
30,.T.T 

. Shri B.D. Karunok&. 
 ..ii)JL i.2LJY9!. 

Shri 	JL'.<JL 
ShdN.K.N3flth 

38,, 
'3° 	- 

Slid G. '3tr)bOtI 
ShriJccrhshAchcJeP 

FiRS FROM  - .rnrionere 
CEX 	Shittong 

CuIours3(P), ShlIlojy_ . . 
-do-  -do- --- 

-do- 	- 
--...- 	...--.-. 

.10 
-do- -do-  

 . 	-do- do- 
•do  

-do- 
. !' -do- 
CCX I  LJibrugarh 2- .. 

-do- -do 
-do- 	- - 	

-(Jo -do- 
-do- 

___ 
- 

-do- • -do- 	. 

-do- 
-do- •do- 

Con rnuiiunernIe of Comniissionra1e of 
Ceritioi_Excise,_SIdVL Custorns(Shffloflg - 

-do- edo- 

: Q_. --b- 	.. 	.-. --__-do- • .................... 
-do- , 	-do- 
-do- -do- 
-do- -do- 

-do- -do- 
 -do- -do- 

-do- 
do- - 	-do- 

'.LJ Y:. 9 - ..... 
. 

............. 
CEX,Dibrugarh - .............. - 

-do- -do-  
-do- -do- 
-do- 
-do- 

-do- -do- 
. 	.............. 

do. .-do- 

d 	 .Ii1)fr 	' - 

;oi\mu\iISSJ()N1J'.{ OI' (?EN'FRAL l'X( 1 1SE 

M(. R.)AD,  

91.036422217 6 1 /22 	O 1'x9I Oi i2? I1R/ 11fl 	I Mud  

ESHMENTORDERN 7L Q  
20 

Subject: inter -  ComtfiissiOiE?I'ate Traiiier/RottiOfl of t e officers In the grade of 

Supeuintendcflt Group B '"  order req. 

The following Transfer/Rottiotr of oUiers iii 11)0 qi do ef Si'ncr r tonde in the Shillong Zone ore hereby 

ordeied with Immediate effect inrJ ui (II furTher orders.  

Ii 

I4,',.'-, 	.... 	 •- 

	 - 	,.,. 



L'K,M.Das ConiriiiSsioinute of 

Ceotrif Excise, Dibi ucirt'i 

Scarkar 	.1-- .- 	. 
70 

ShriH,P.Ro 	. 	 .. -. 	. 
Chakrab . 

:. 

45, 	- 
4G.  

 
 

, -.----.,----.-.---..----------------.--. 

/7__. _ ..  
!OER.  

røø2 

do- 
Co:inuissioiiorate or 

-do- 
-do- 
-do- 

do- 
- 	x Shfflong_ 

-do-  
-do- ------.— ...... 

-. 	 - 

51. 	ShriD,K,De 	... _._..._.:c_.__---- 	-do- 

52 	 - - o 	--- 	y__ 

53 — 	ciMohibur Rahman 	 I 	 do 	 do 

StLS,Da9 	 ...__ 	._. 
SMD.R.Da9 	 . 	........9: 

56. 	Sh rl 	 J... 	 .... - 	. 	_.. 19: 

5 8. ShnHCKallta 	— 	 — do_ 

59._ 1 iS 	 ..... 

This ( 	j)OSCI of all (lie Fel)VCS(Ilt(iOIlS I'(I \'(.(l it! (tic grildc of 	(I()CIi hid) lnt. 

The ollicers at SI. Nos. 3. 4, 5. 6.17. I 8.21. 23 .31. '16 .47. 48. 19, 50 .5 L52. 53. 54, 5 5,5 7 ,58 

& 59 will not be entkkd TA/DA US lucy liiivc beCII I raIlSftil'C'd Oil (lie bflSis of their 
representations. No itirther tepreentatioii will be entertained unless the o11icrs jolil their new 

p'aces of postings.  

The ebove ouficcis should bc r'J ievcd Ii4ct by 17.1 wic 2005. 

This J!StIC13 with the UPI)tO\UI of hhiC C. 	uI,!flhii0!lCl', (.'riihnl lcie 	(.lolflS, Shfllung 

.Zoiio, SIti I ioiit 

(KAlNAIL SIN€/IIJ / 

	

. (I 	 . 	Col\JI\1iSSIONER 

;.Nu.fl(3)7/1T.ilhf2OO./ 13 	 I)ntrd •. 	'\t'\ 
CoPY forwni'ded for tllfQrninhion & 11eCc3.lr 1(1 al! ho:- 

I. The Chief CommIssioner,' Custoitis & (cn1431 1scisc', S)hiIhmJ Zur, 'CRESCF.N 	TiUil(lit1 	MG. Rond, 
Shillong. 

2. 	The (.'oinnhissioner. Cuslons  
The Coii )lci.SIOI3Ct, (enirñl kxcise, 1)ilrlIJ.;I4l. 

5:. 	i"C'Addillowil (.'ol!1itinsI(l1L' tI'. V }. ( .. huh! 	Ie, Sh111n;yf 	hrt'uh 

6, 	..'Il1,\ddiiIotiI Ct)h1lhl1hS.Sl()tCl ti eChl.t..('C1)l!;il I. vIc' I 1jc. (ilicc, 	hhhIciijy 
7:ftu Additim:iI (oh1ouli:;.ciioL'r, CII;t11Ih::(I'I6'.). NFF3. . 
8: 	;T he, I 301111 C oI11I3)IsSIolh.t (ti'! ) 	Ueolnil 3 \iI 	Il(pI 	()f(3( 	hIlt ti' I hr Jtit( Com(hjhclohhcl 	( ciitnI 

3risc, Dihnhgirh. 
9 	pcptity! Assislnt Coir,niiu;::i. 	ni:tI h,,Ci;Iniri, 	, 	 I )iiainuh, Shhhng/ 

(ohl)hi1lSSIO.th'U:k'. 	•: 	
( 	 hIa.'U!t lot itt' :,iu:'rutI 	Iliti(t k:itt eIt.h(,ce(I. 

10. :l'hie CAO, Cciiir,1 I 	uiccf( 	I;::. 	I 	ti' l)i 	,:hItl (iititih;''ic'i;tlr. 
I 1. The PAO, Custom. & Ccntriil  

'ibtnits I & Ii/Cou(IdcnIiciI Ltt;i,icIi,'('it 	\'IPJI:tIire I3rni,ch. ('citlirti U::chc' I ttji.c. 	11(1cc, SisIllong. 

3iIS;h1h. - 	- 	- 	 SiIprii1ttii(I(iit Iri c''iitrliincc. 
icncral 	Secieuiiy 	(.iiOu 	h;- 	iIIr;t:tliciciic 	/\!o:ithifl1. 	(_'ilsicti 5 	(i:'eiitra) 	Excise, 

liI II figfr)i ruu li 
I5,:s1fd 	. 

\ 
- 

/ --- 	- 
tI(,\UN.\IL SIiNGU) 

j 	. 	. 	. 
. 	. 	. 

.............. 
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The Commissioner of 	'ii 
N.E.R. Shfllonq.. 

Sir, 

Subiect:- Prayer forostinq at Guwahati Customs Division 

Most respectfully I want to draw your kind attention 

atid favourable consideration with the followinc few lines- 

That Sir, I was promoted asthe Superintendent in 

December 2000 and posted at central Excise Adjudication br. 

5jilOflg. Only on February 2002 I was transferred to Guwahati 

central Excise DiviSlOfl on compassionate qround due to my 

wife's illness and posted at NOR Range(Oil Refinery 

Range) now GuWahati Range-VI since FebrUary 2002 till date. 

That Sir, in the recent adjustment order I was placed 

at the disposal of Customs Commissioner N.E.R. ShillOflg.I have 

completed only three years three months and iet to complete 

the SiX years tenure 	
at Guwahati Division. Moreover my 

wife has been sufferinq from various gynorhOlOcTical oroblemS 

and my presence is very much required as there is no other 

matured male member oitk to look after her other than me. 

considering my above mentioned facts I rerTueSt your 

honourtO kindly f'rne at Guwahati( 	 vjsina1 office. 

I will be ever grateful1 to you if I am considered for the 

above. If not considered my familly will fall in great distress. 

I hope you will save my familly and oblize. 

yQurs fthf3'/ 

(GANGADHAR DAS) I / 
SUPERINTENDENT,GUWAHATI RANGEVI 

CENTRAL EXCISE 

fr 

-- 9r- 
Q3 



:c G 	
IpWj 

lb 	1Lrt: Uu1 	'_'l Ii 	 IJ 

1 • 001 

OFFICE OF THE COMM,, 
SSIONER OF CUSTOMS  N 	

(PEVENT1.E OR EASTEpj REc;ON fl  
SIIILLONC 

	

2200(m Fa*. 036 2223440,22 	F mall 

Phone! 

Subject. 	 S ill 	c  fith TranSferand Posti ng in 
the grade of Superintende t Group 

consequent 

W 	
of Cu3toms (Preventive, 

Easi!m Region Shll!ong - order reg. 

upon Iflter..Commjeoflert transfer and the 
Oiflers wIth ft. 
Shillong vide Centrai 

Exjsc Eatt. Order No.72/2005 isnued under C.1si. lI(3)7/ET,If1/200515609166190 dAtcd 3.' .June 2000, the 101towing trflner

Of  

 and posrjng In 
the grade of Supermtendent Group R' Oilker5 of Customs (Prevent.ve; Commisajonerute North Eastern Region 7  Shilong is hereby ordered with immedate effect and until ftrther orders. 

Name ot 

AroLbinda . 
 To 

2. 

—I 
A. Bhattach sje -c ShiLlong Cus. Divlion .- ...- Cus. Hqrs. Tech. Bra

-
n

.
th 

34 S. kilong 
Dimaptr Cus. Dvn. 

_ 
Cus. I'ax Rcco'ey Cell 

4. D.IC. Chcttri 
AizawlDivn. - Cus. Hqrs. PRO 

5 idipCh. -ROY Karitnganj Cur,. Jus. 	r'L 	l3rjh 
6. fHaripada lebnath Kariynganj this. Divn.  Cus.Hqrs. Va1uatji 	r. 

.P. Jshi 
I 

Hqrq.  Cue. Hqrs. bisposai Unit 
S dambu Laina 	• 

j cUShI10 
Shillung Cus. Division jFlqrs. Appeai/Rcview Br. 

9 1 Smtl Chainpa Shoine Range-i 7  Silchar C.Ec. - I Cus Computc- & irg. 
O K. (SmIl 	. P1 Ln. 

_ I Jowaj Range, Shillong J Cus. S11Jg.Br  ___I
D. Roy Choudhury 1 Divn. C.Ex. 

Shilicrng C. Excise 	
J 

__  
Cue. IJqrs. Adjn. Branch 7  

Order Pege I of 3 

11111 6  

I 



f16FpoM. 03612310I11 TO:25281e 	 P:2 

f J.L. Showmlck Hqrs. ciu.V 	C.Ex, Agartala Cus. Division 
Shil1ong  

j 13 D. Mazumdar Hqre, PRO. C. Ex. Agartala Cue. Division 
- ShiUong_  - 

14 Biflfl55k., A/E Unit, Silohar Agai-tala Cue. Division 
________ c.. Dlvii.  

15 3. C. Nath Hqrs. Audit, C.Ex. Agaxtala Cus. Division 
Ouwahati  

16 L fimar TRC, Aizawl Cus. Divieton 
Cue. Hqra. Shillong  

17 .J. C.. Das Tezpur Range, Central Aizawl Cus. Division 
Excise  

18 K.C. Satkar Tangla Range, Tezpur Al2awl Cus. Division 

19 N.C.Sutracftiar Tech.11I, Dhubri Aiaw1 Cus. Division 
C. Excise  

20 S. Osnguil A/E Unit, Tezpur Diinapur Cus. Division 
C. Excise  

21 Stud K. M. Das Amgurl Range, C.Ex, Dmapur Cue. Division 

22 Dhubri Cue. DIvision 8, R. Boro 	- A/S Unit, 
hnphalDivn. 

4T3 STnti L. D. Sangma LOB! Airport, Dhubri Cus. Division 
Guwahati Dlvii.  

24' S.K. Mazunidar, Appeal & Review Ouwahati Cus. Division 
Cus. Hgre. Shillong  

M A Mazarbhuiya UOT to Agartaht CUS. Ouwahati Cue. Division 
1Divisin  

v' AihwaniKr. Das bimapur cue. Divn. Guwahati Cuj)ivision 

Imphat Cw. Division V. Haxigzo Tinsukia 11 Range, 
C 	Excise 	--...- 

28 (3angadhar Das Rangc-IV, Ouwahat.I tnilphal Cus. Dtvi&wn 
C.Ex.  

29 1'. K. Rajkhowa Makum Range, C.Ex. hnphd Cue. Divs1on 

30 Karimgani Cue. Divn. B. C.Das 	- Computer &Trg.Cus. 
jr.Shil1ong .-. 

31 AshitCha.krborEy Tech. Branch, Karirnginj Cus, Divieioii 
Shiilonyt. -. 

32 Smti P. Dcvgup%.a Range-il, Stichar C.Ex. Karimganj Cus. Dwn. 
flivn.  

33 Smti S. Tech. 11, Silchar C.Ex. Karimganj Cue. Dlvii. 

Bhattacharjee .Pp•  
- 34 Jgad1ndu Das Adjudication Dr. Shillong Cus. Division 

Cue. Hqts. Shillong_ 

35 SudhakarShxma Cue. Hqrs. PRO Shiftorig Cus. Divisioi 

36 Snnti L. Shangpliailg Shillong Cus., Division Ailit Branch, 
C. EciseShft1ong  

06-0fl-2005 	17:52 	 03642211501 	 - cO!U.OF CUST&I 	SHC 	003  

• .:T 011icer SLNo,12, 13,15 & 27 will not bc entitled T1'A as they have 
been Ftraneferred on the basis of their repr.sentations, bcfore compiction of 
normal ltflurc in the Coinmisslonerate. 

Xti the term of Board's D 0 No C 50/30/2000 dated 35 07 2004 the 

f,: -• 

. 
-- 	- 

-; •-. 	-• .. 	-:1 	. 



.4 	era are placed at the disposal ot the respective U1VIsiofla 
saistant Commissioners for further posting in the rcspeetive 

,.., 

Oflicere Who have completed their tenure in sensitive/hard-ship unit 
/áy be considered for rotation. Tenure may be extended in exceptional cases 

,Mth prior approval of the Commissioner. 

£cfr 
(DDngty) 

Commls5ioner. 

611 Iqrs.EstI1SH/2OO4/L i 	 Dated:- k 
Copy forwarded Car infonnadon and necessary action to: - 

I. l'hc Chief Commissioner, Customs & Central Lxdse, Sh1lkng Zone, Shil$on. 
2. The Commissioner of Central Excise, ShilIong/Dlbrugarh. 
3., The Commissioner (Appeal), Customs & Central Excise, Guwahuti. 

The Additional Commissioner (P & V)TTechJCC's Unit Customs & Central 
excise, Shiflong 
The Joint Commissioncr, Customs (Prev.). NER, Guwnhatiflmphtd. 

6i The Joint Commissioner Central Excise, Shillong. 
7. The DcputylAssistant Commissioner of Customs /ccntral Excise Division 

(Copy meant for the conccrncd officer is/arc 
enclosed for dell very). 

8, The Chief Accounts Ofliccr, Customs/Central Excise, ShiIkrn. 
The Pay & Aecount.q OlTh:cr, Customs & Central Excise, Shillcmg. 
The A.C.AO. (Accounts), Customs Hqrs. Office, ShiLlong. 

ii'. The Superintcndcnt, SIIJ-VIg. I3ranch, Customs lLqrs. Office, Shitlong. 
The  l3ranch-in-chatgc, IT-1 / Confldcntial / C1U -curn-VIG Branch ofCustoms 
.& Central Excise, Shiliong. 
Superintcndcnt 	, 	(1 lqrs. (flice), Sttitlong 
Q hri/Stnti_•- 	 - 	, Superintendent, fr 
compi iance. 

IS. 'Ihe General Secretary, Group 'B Officers' Association, 00oins & Ccntnil 
Excise. ShUtong.  

16; Guard file. 

• 	 (Gaigongdln Panmel) 	I 
( Additional Commissioner. 
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